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o ter it e e . [6th September, 1973]

A ' Ac-t to. amend h ;L.@kmg Coai Mmes (Nauenahsamn) A*Ct, 1972
wang-the Coal  Mines (Nanorgahsauon) A,Ct, ’13973

BE 1t enacted by Parhament in the ';‘wenty—fourth Year of the quubhc
- of Ind1a as follows —
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"‘a
L ) Th1s Act. may be called the‘x ‘Coking and Non-Cokmg Coal
Mmes (Nationalisation) Amendment Act, 19%3: ..~ ..

’
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CT(®) The  afenidinents to the Coking C&al Wirés: (Niatmnahsatmn)
360f 1972, Act, 1972, shall be deemed to have come info foree: ‘on :thé 71st day
L - of ' May; 1972, dnd> thé amendments:to the xéieal Mines - (Natipnalisation)
26 0f 1973. Koty 1973;rsh4ld: berfdgemed 4o have :come - ugto foree on . t{healst day of

May, 1073, o

........

2. In section 4 of the Coking Coal Mines (f" at1ona11sat10n) Act 1972 Amend.
(he1emafter referred to as the Coking Coal A t), aftér sub sect1on (2), ment of

: t’he ;Eollowmg sub-sectlon shall be 1nSerted name 1 s:c}tion4
L : e g 0 ct
’ 36 of 1972.

to the partlculars of a cokmg coal mine inc uded m the F1rst
e rﬁwhed:ule or -the.name and -address .of the ownet of any, such cokmg
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coal mine, it may, by not1ﬁcatlon correct such error, ‘omission or
misdescription, and on the 1sSue of such notification, the vrelevant
entries in the First Schedule shall be, and shall be deemed always to
have been corrected accordmgly

_Prmnde ﬂthat 1o such c@rrectlon in: relatlon tor the ownershrp
of a coking coal mine :shall Be made where such ownership is in
dispute.”.

LS
Amend- 8. Section 5 of the Coking. Coal Act shall be re- numbered as sub-
‘ment of section (I) thereof, and after sub-section (1) as so re- numbered the
_se"t“m 5 following sub-section shall be inserted, namely:—

“(2) If after the appointed day, the Central Government is satis-
~ fied, whether from any information received by it or otherwise, that
“‘there hds been any error, omission or misdescription in relation to
the particulars of a coke oven plant included in the Second Sche-
dule or the name and address of the owner of any such coke oven
plant, it may, by notlﬁcatlon correct such error, omission or
s «mlsdescrlptlon' and:on the 1ssue of such -notification;  the - relevant
entries in thé’Second Schedule shall-be, and shall be deemed always
to have been, corrected accordlngly ‘ '

Provided that no such correction in relation to the ownership
.. ofa coke oven plant shall be made Where such ownershlp 1s 1nd1s-—
,('Piite” Ve L ‘

Inser- 4, After section 12 of the Coklng Coal Act, the folloW1ng s‘ectioh '
tion of shall be inserted, namely:-—

new T

section
12A,%7
Worke
dues toj

“12A. (1) Out of the amount payable—
(a) under section 10 and section 12 to the owner of every

- paid.
out coklng coal mine or groUp of coking coal m1nes,
HEE
of the* (a) under section.10 and section 12 to the owner of. every
amount, . . L

‘ coke oven plant, N G

I shall’ be paid to’ every person employed by such owner a: sum
"equal ‘t6 the amount :of arrears due; on the appointed: day, 1o such
~ employee,—

(i) in relation to a prov1dent fund, pension fund gratulty
fund or any other fund established for the welfare oi such em-
ployee, and k -

, (u,) as Wages _ :

(2) Every employee to “whom the Whole or any part of the
arrears referred to in sub-section (1) is due shall file the proof of
his claim to the Commissioner within such time, after the com-
mencement of the Coking and Non-Coking Coal Mines (Nationalisa-
tlon) :Améndment Act, 1973,:as the Commissioner may fix..

3y The provisions of section 23 shall, as far as' may be, apply
o;the ﬁlmg, admissmn or’ re]ectlofn of the proofs referred #0;in :sub-
tlon (2) ' T
’ (4) The Commissioner Ehall after: the admlss1on or’ reJectlon of
the claims made under subksection (2), determine the total amount
of the arrears rﬁred to fln sub-section (1), and shall after such

J
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d termmatlon deduct in the ﬁrst 1ns;:ance out of the amount paid

e credrted lby the (,ommxssroner to the relevant fund or be
N o the persons to whom such sums are due, ‘and, on such credit
or payment, the liability of the ' ‘owner of the cokmg coal mme or
_group of coking coal mines or coke oven plant, as ‘the case may ‘be,

S respect of ‘the amounts. of arrears due as aforesald shall stand
e dlscharged ~

(6) The deductions made by the Com}nlsslorrer under sub'-;sec-“"

" tion (4) shall have pr1or1ty over all other debts Whether secured or
: hsecured '

o every. secured debt due from the owner o:E a cokl.ng coal mme: or
;- .-group-of coking coal mines or coke oven plant, as the case may:be,
__-s,hall have prronty over all other debts .and- sha11 be pald in,. .ac-

5 In section 23 of the Coklng Coal Act—'

¢ () after sub-sectron (1 ), the followmg sub sectro'
g erted namely — -

“ (1A) Wrthout preJudlce to- the prov1s1ons ] ;b-sectron
(1), ciaims in relation to a provident fund, pension fund ‘gra-
tuity fund or any other fund established for the welfare of. the
persons employed by the owner of a coking coal mine or group
of coking coal mines or a coke oven plant may be filed on
‘behalf of the persons so employed . by the Coal Mines Provi-
- dent Fund Commissioner ~appointed by the Central Govern-
ment under section -3C of the Coal. Mines Provident Fund,
Family Pension and Bonus Schemes Act, 1948; and the claims so
made shall be deemed to have been made by the persons having
a claith against the owner of a cokmg coal mine or group of
coking coal mines or a coke oven plant as the case may be:.

Provided that no such claim shall be made by the Ceoal
‘Mines Provident Fund Commissioner, in relation to a person
who has already made a claim under sub section (1).”;

(i) in sub-section (2),—
(¢) clause (b) shall be omitted;

(b) for clause (d), the followmg clause shall be substltu-
ted, namely:— i

“(dy a11 sums deducted by the employer from the salary
or wages of any workman or other ehployee of the coking
coal mine or group of coking coal mines or coke oven plant,
as the case may be, for credit to any provident fund, or any
other fund established for the welfare of such workmen or
other employees but not deposited to ‘*the credit of the said

- fund; i

(¢) in clause (e), for the words “asgroyalty, rent or dead

rent, as the case may be”, the words “lgagludmg royalty, rent

and dead rent” shall be substituted; ;

/

Amend-

'shalli be ment of

sectlon 23,
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ﬁg’ﬁ ' “Coking ari Non—Cokmg Coal’ Mmes [Act 41 0¥ 16%3]"
' (Nationalisation) Amendment

(Y te sub-sectlon (10),f§the followmg“""
h‘amﬂy" ‘ '

é');‘fzi‘sqf’svhall“bé* &%ed,

“Prowded that where a person who is a Judge ef a I-IJgh b
o ‘Court 1§ appomted to be the Commlssmner,_ such appeafl shall lie
" “tythe ‘Hight Court for the Smte in whlc' _"'the cakmg coal mme
*~ or Goke Ve plant as the case may ube, is s1tuated and snch :
’ appeal shiall be heard and’ chsposed of bv not less than two J‘ udges
- of that ngih Court " '

Athend- ' 6. Bention 20 of the Goal Mines. (Nationalisation) . Act,. 1073, shall “be
ment of re-numbered as sub-section (I) thereof, and after sub-section; @) -as so

;gc:;orzct re-numbered, the followmg sub-sectlon shall be mserted namely —
2601973, . ¢ (2) Without. prejudice gto the prov1s1ons of st -sectlonr___‘(l ),

cla1ms in relation to a provident fund; pension "fund, gratl};t fund

‘ot any other fund estabhshed, for the welfare of the persons em-

= ployed: by the owner of a cea@ rmn‘e or ‘group of coal minds may be

1 fikéd o onbehald - of tHe persens: - so- “grmployed By “the “Coal : Mines

-~ Providént: Pand: Commnssmner%appomted by the-Central Government-

“under; section 3€ 6f the Coali Mines Provident: Fund, Pamilis Ren- _

sionarid Borus Schemes ‘Act; 1948; and: the claims s6: madeishall be 46 0£1948,

L deemed to have been made biy the persons. havmg a c;lalm qgamst
the owner. of a coal mine_ ‘or group of coal mmes

Wi il

P10V1ded that no such clalm shall be made b : 0 uMgpes
.: - Provident: Fund, Commlssmner% in. relation tg ‘e person who has
made a, claim under sgxb sectlon (1) » ,
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